
1263 P ublic  W a kfs
(E xtension  of 

L im ita tio n ) B ill 
[S h ri H aja rnav is] 

le ft the country . In  the  circum stances, 
it is p rov ided  by section 3 of th is B ill 
th a t if a su it is b ro u g h t by  a person 
w ho is en titled  to  claim  possession in  
respect of p ro p e rty  w hich  is the su b -
jec t of a w a k f  w hich is recognised by 
the  M uslim  law  as a purpose of a 
charitab le , pious or relig ious na tu re , 
the  period  of lim ita tion  for such a suit 
w ould, if th a t dispossession or d is-
continuance of possession took place 
b etw een  14-8-1947 and  7-5-1954, be 
ex tended  to 15-8-1967. This is a Bill 
w hich  m akes am endm ent of a p ro -
cedu ra l kind. S ince m any of the  suits 
w ere  like ly  to  be b arred , by  A ugust, 
1957 the  P re s id en t issued an O rdinance 
an d  th is Bi’ll seeks to  rep lace  th a t 
O rdinance.
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k :
Mr. D epu ty -S peaker: The question

“T hat tlie B ill to  ex ten d  th e
period  o f lim ita tion  in  certa in
cases fo r su its to  recover posses-
sion of im m ovable p ro p erty  fo rm -
ing p a r t of public  w a k fs , be taken  
in to  consideration .”.

The m otion  w as adopted.

M r. D epu ty -S peaker: A re any
am endm ents going to  be m oved?

S hri H aja rn av is : No.

M r. D epu ty -S peaker: The question  is:

“T h a t clauses 1 to  4, the  E n ac t-
ing F o rm u la  and  th e  T itle  stand  
p a r t of the  B ill.”

T he m otion  w as adopted.

Clauses 1 to  4, the E nacting F orm ula  
and the T itle  w ere  added to  the  Bill.

S hri H aja rn av is : I beg  to  m ove: 

“T hat the  B ill be passed.”

M r. D epu ty -S peaker: The question
is;

“T h a t th e  B ill be passed .”

T he m otion  w as adopted.

14.29 hrs.

COM M ITTEE ON PRIVA TE MEM-
BER S’ BILLS AND RESOLUTIONS

F o r t v - s i x t h  R e p o r t

S hri E asw ara  Iy er (T rivand rum ): I  
beg to move:

“T hat th is House agrees w ith 
the F o rty -six th  R eport of the 
C om m ittee on P riv a te  M em bers’ 
B ills and  Resolutions p resen ted  to 
th e  H ouse on th e  5th August, 
1959.”
Mr. D epu ty -S peaker: The question

is:
“T hat th is H ouse agrees w ith 

the  F o rty -six th  R eport of the 
C om m ittee on P riv a te  M em bers’ 
B ills an d  R esolutions p resen ted  to 
the  House on the 5th August, 
1959.”

S hri B ra j R aj S ingh (F irozabad): I 
have an am endm ent.

Mr. D epu ty -S peaker: He has sent it 
too late.

Now it cannot be taken  up.
S hri B raj R aj S ingh (F irozabad): I 

sen t it in  th e  m orning.

M r. D epu ty -S peaker: W hen? Ju st
now  I received  it. W hen w as the re -
po rt presen ted? D ay before yester-
day.

S hri B ra j R aj S ingh: Could I say
som ething abou t this?

Mr. D epu ty -S peaker: Yes. W hat is 
it th a t he w ants?

Shri B ra j R aj S ingh: I w anted  that 
a t the end of the m otion the following 
should be added, nam ely:

“sub ject to the modification that 
the  tim e a llo tted  fo r the discussion 
of the reso lu tion  regarding the 
nationalisation  of banks be reduc-
ed by 14 hours.”

A nd then  again:
“subject to the modification that 

the  tim e a llo tted  for the  discussion 
of the resolution  regard ing  ceiling 
on incom es be increased by half 
»n hour.”
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M r. Deputy-Speaker: P erhaps a fte r 
soniv. tim e he m ay not feel the neces-
sity' of it.

Shri S. M. Banerjee (K a n p u r): He is 
not m o\'ing it I believe.

Shri Bra.i Raj Singh: I am m oving it.

Mr. Deputy-Speaker: P erhaps if he 
has paticnoe and  th is is adopted , he 
may not feel the  necessity  of it in 
view  of the proceedings th a t we are 
aoinfr to have. A no ther m otion is 
i.'einy made, and perhaps th e re  m ight 
he no necessity  at a'll.

Shri Braj Raj Singh: Could I say 
som ething m ore? W hile we w ere d is-
cussing S hri A n thony’s resolution, the 
consensus of opinion of the  House was 
th a t tne  u tm ost tim e should  bo allow-
ed fo r th is resolution, b u t th a t the 
lim e should not be taken  from  other 
non-official business. W e are  prepared  
to  sit longer for th e  discussion of the 
res<;hiiion of S hri A nthony.

Mr. Deputy-Speaker: B ut he has not 
said anyth ing , nor can he say, about 
the tim e th a t is to be taken  up  on the 
resolution . If  the w hole tim e today 
is spent up  on th is resolution, w'hy 
should he need any am endm ent?

Shri Braj Raj Singh: T hat is m.\ 
point, th a t one resolution  should  not 
be allow ed to tak e  up all the tim e of 
the  day ’s sitting.

Mr. Deputy-Speaker: T hat is the
nex t m otion, and w hen th a t is m oved, 
he m ight object, not at th is time,

Shri V. P. Nayar (Q uilon): He a n ti-
cipates it,

Mr. Deputy-Speaker: The question

' T hat th is House agrees w ith  
'h e  F o rty -s ix th  R epo rt of the  C om -
m ittee  on P riv a te  Member.s’ Bills 
and  R esolutions p resen ted  to the 
House on the 5th A ugust, 1959,”

The m otion ivas adopted.

14..12 hrs.

RESOLUTION RE: INCLUSION  OF 
EN GLISH  IN THE EIGHTH SC H E-
DULE OF THE CONSTITUTION— 

contd.

Mr. Deputy-Speaker: The H ouse
will now resum e fu rth e r  discussion of 
the follow ing resolution  moved by Shri 
F rank  A nthony on the 24th A pril, 
1959:

“T hat in the opinion of this 
House, English should be included 
in the E ighth  Schedule of the 
C onstitu tion  and necessary  steps 
taken in that reg a rd ,”

T hree hours w ere a llo tted  for the d is-
cussion of the resolution , but 3 hours 
and 14 m inutes have a lready  been 
taken  up. and thus the reso lu tion  ha.-: 
exceeded its a llo tted  tim e by 14 
m inutes, I m ight ju s t find out the 
sense of the House as to w hat is the 
desire here.

An Hon. Member: Mox'e tim e should 
be given.

Mr. Deputy-Speaker: The hon.
M inister of P a rlia m en ta ry  A ffairs is 
going to m ake a motion.

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha); 1
beg to move:

■‘T hat the tim e a llo tted  by the 
H ouse on the 24th A pril, 1959 
(v ide  43rd R eport of the  C om m it-
tee on P riv a te  M em bers’ B ills and 
R esolutions) for th e  discussion of 
the resolution reg a rd in g  inclusion 
of English in  th e  E ighth  Schedule 
of the C onstitu tion  be increased 
by 2i hours.”

T hat is, till the end of to d ay ’s sitting . 
Shri Braj Raj Singh (F irozabad ): I 

oppose it.
Shri Frank Anthony (N om inated— 

A nglo-Ind ians): M ay I m ove an
am endm ent to th a t becauee I w ould  
req u est you to allow  m e t* rep ly  for 
at least h a lf an  hour? M ay I w ith  
your perm ission m ove an  am endm ent 
th a t we ca rry  on till h a lf  p ast five so 
th a t I m ay be called a t 5 O’ C lock’




